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"taled that the price of agricultural com-
moditi hav g ne up. I want to know 
from the bon. Mini ster whether the prices 
rose when the commodities were releas d 
from the godowns of the trader in the 
market or at a time when the farm er sold 
them to tbe traders 1 In my view the prices 
have risen when the commodities were sold 
to the farmers and the consumers by the 
traders. The prices did not ri e when they 
passed on to traders from the farmers. 

SHRI VISHWANATH PRATAP 
SINGH: Mr. Speaker, Sir, the hon. 
Member has rai ed a very pertinent ques· 
tion. It was because of this that the 
Oovernmen t announced the prices of sugar~ 
cane in time and allowed an increas there-
in. It was decided in respe~ t of oil seeds th ut 
Vanaspa t i J ndustries would use 10 per cent 
indigenous oil and an increase has been 
effected in the quantum of imported oil, so 
tbat the farm r could know about it and 
get remunerative price. The increase has 
been allowed keeping both these factors in 
view. 

lEngli h] 

Buy.Back Arrangements with Italy 

*84. SHRI AKHTAR HASAN: Will 
the MiIJister of COMMERCE be pleased 
to state: 

(a) ~heth .. r a del gation from the 
Commission for Industry and Comm rce of 
Italy vi ited Ind ia recently; 

(b) if so, the subj cts di cussed during 
discussion with them; and 

(c) whether the visit has contributed to 
boo t buy-back arrangements with tbat 
country? 

HE MINISTER OF COMMERCE 
(S RI ARJUN SINGH) : (a) Y s, Sir. 

(b) The deleg rion from the Commi ion 
for ndu try Q nd omm rc of lh Italian 
Ch mb r of Deputi xchan d view on 
c mmer ial 1J con mic r lat 00 b tween 
I dia and ta Iy. 

(c) Th lion wa not a buyer • 
d lin d c uJd not h ve b eo IDvolv d 
in oy busin tr n ction. 

(JralAnswer3 

[Trafulation] 

SHRI AKHTAR HASAN: Mr. 
Speaker, Sir, will the hon. Mini ter pJease 
tell whether any a reement was sigoed with 
the delegation after xchaoge of views? If 
so, will thi House be taken ioto confidence 
about that ? 

SHRI ARJUN SINGH: Hon. Speaker, 
Sir, as I said earlier, this foreign 
delegation was a deligation from the 
Cb~mb r of D ~pu ties wnich is the 
ctlJunterpart of our Lok Sabha. They had 
come ooly for exchange of views and, there· 
fore, there was no question of signing any 
agreement with them. 

[Eric/ish] 

Karoataka's Share In Small Savings 
Collections 

*85. DR. V. VBNKATESH : Will the 
Minister of FINANCE be pleased to 
sta te : 

(a) whether Government of Karnataka 
have urged the Union Government to 
enhance the State's share of smal) savings 
coil ctions from 66 per ~ent to 7S per cent; 

(b) if so, whether the Union Govern· 
ment have take,) any decision in this regard; 
and 

(c) when the request of the Karnataka 
Goveroment is being acceded to ? 

THE MINISTER OF· STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Ye, 
Sir. A ugge tion to this effect was made 
by the Government of Karna .taka at the 
me ting of the National Savings Central 
Advi ory Board held on 27-9·1985 at N w 
Delhi. 

.. (b) and (c). It has not been possible to 
ace pt the uggestion io view of budgetary 
con traints and the liberal terms that these 
loan enjoy. 

DR. V. VENKATESH: ext to com-
mercial taxe and exci e, th sm J) saving 
is the major ource of mobili ing fuods (or 
development in th Sta tes. In spite of 
K rn t k b"in th fir t tate in the South 
in mobiJi iog the small saviog. the St te 
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Government is also suffering from financial 
constraints. While the resources of tbe 
State Government are very limited and that 
of the Goveanment of India are more, why 
not the Governm nt of India come forward 
to provide 25 per cent of tbe share of the 
small savings? 

MR. SPEAKER: Is there any place 
wb re they are bountiful and there is no 
constraint? 

DR. V. VENKATESH : The States are 
suffering more and the Government of India 
has got wide opportunities. 

SHRI JANARDHANA POOJARY : It 
would be for the ben fit of th House jf I 
state the cost factor to find out whether we 
have got more funds after the small savings 
collections and whether the Central Govern-
ment is left with more funds or whether we 
are giving more funds to the States. 

PROF. MADHU DANDAVATE: Say 
something for the benefis of Karnataka. 

SHRI JANARDHANA POOJARY : If 
you permit me, within one miuute I will 
give the figures. Small savings collection 
less Union territory collections for 1982-83 
was Rs. 1,633 crores. Out of this Joans to 
the State Governments amounting to Rs. 
1,119 crores have been given. Interest on 
savings de po its and savings certifica tes 
came to Rs. 690 crore . Payment to P and T 
Department for SB and SC work i.e. 
expenditure was Rs. 55 crores. Commission 
to Agents was Rs. 29 crore . Establishment 
charges on National Savings Organis tioo 
were Rs. 3 crores. So, loans to the State 
Governments and xpenditure comes to Rs. 
1,896 crores, while we are gettinK Rs. 1,633 · 
crores. So, outgo from the Central Govern .. 
ment on this item wa R. 263 croteS. Here, 
we al 0 have received some int re t · from 
the State Governments on small avin 
loans. Keeping that into account aJ 0, 
the percentage of tbe net receipt from 
the small saving to the net ma)) savings 
collection during 1982-83 was 0.92. Thi 
is the po ition of the Central Government. 
More ver, if you kindly take into con· 
sideration the as i tanct') that is flowing 
to the State Government, 85 per cent of 
the income-t x goes to the Sta tes; 100 per 

ot of (;entr I ales ta~ ,oe to 'be $'.'e 

a nd . S per ceot of the Union Excise Duty 
also goes to the State. So, we are pro-
viding sufficient funds to the S tate Govern-
ments. 

Keeping these facts in view, if we have 
to giYe more fund~ from tbe small saviogs 
to the States, the Central kitty will bo 
reduced and backward St tes will ufl'er. 
Since we have to rem ve regional imb I a-
ces and improve the developmental activities 
of the backward SI at S, it is not possible. 
We haye already examined it, .and found 
that it is not possible. 

DR. V. VENKATESH: Under Section 
80C of the Income-tax Act, the income-
tax examption is given for R .· 40,000/-. 
Why can this not be in=reased to Rs . 50,000 ? 
I want to put a direct que tion to the 
Minister through you, Mr. Speaker. There 
are bonus amounts which are ea rned by the 
empl yees on whi h they p y income-tax. 
If they invest such boous amounts in 
National Savings Certificates, they should 
get exemption from tax . Thi will give a big 
boost to tbe Government I efforts to 
impound amounts lilce bonus for national 

' activttie and it will act as an anti-nBa-
tionary measure. 

SHRI JANARDHANA POOJARY: I 
have noted the valu l ble sugge tion give~l 

by the hone Member. 

SHRI R.P. DAS: I would )ike to 
point out that the argum nt that is 
advanced by the Govenm ~nt namely that 
they have no funds and there are budgetary 
constraint and there are lib .. ral terms on 
the loa n., that are ad ~ need to th~ State. 
are not VJlid. Since the entire amount i 
devoted to the d.!velopmentaJ work of the 
States may I kn w from tbe Mini t~r 
whether the Centre would consid r tho 
abolition of th ., intere t on the St test 
share? altogether? This i my que Hon. 

SHRI JANARDHAN POOl RY: 
It is Dot possible. We have to ive thi 
interest to thy sm II a v r . After II 
have to look fter the intere t of th people 
who give money to th... 0 tioo I k ilty for 
the developmenta I w rk. 

SHRIMATI B S. V JE WI: 
I ther any other such propo al from aD), 
Od) J tate, part fr marl) ta 1 
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saRI JANARDHANA POOJARY: In 
the mee ting three States came forward wi th 
such a proposal. We have clearly told them 
in the meeting tha t it is not possible. 

MR. SPEAKER: Next ,uestion-
No. 86. 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): 
Through not a question, it is propriety of 
the Cbair. going so fa t OD questions, that 
the Minister's interest should be protected. 

MR. SPEAKER: . I think: 1 am doing 
your job properly and will so thlt yo:.! 
could be just free! 

PROF. MADHU DANDA V TE: In 
between we can raise points of order! 

MR. SPEAKER: Q. No . 86. 

External Debt Position 

*86. SHRI N. VENAKATA RATNAM: 
WiJI the :Minister of FINANCE be pleased 
to state: 

(a) the debt position of India in respect 
of various countries and international 
financial icstitut ions; 

(b) the stepi ta ken/being taken and 
\.loder contem'plati on of Union Government 
to discharge the debt; and 

(c) whether Union Government propose 
to mobil ise the foreign securities of Iodians 
to discharge the debts and pay them in 
local currency as was done in France and 
U.K. during World Wars I and II ? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH P ATAP SINGH) : (a) to 
(c) . A statem Ilt is given below. 

. 
Statement 

ter 01 Debt: 

(a) As on 1-4-1985 the outstandi g dt t 
of Oovt . of India in re~p ct of loa tak n 
from for ign Govts. aod multilateral insti-
tuti ns wa R . 24004 crore . In addition 
ndi h d out I ndin repurchs obUgs • 

• joll 7 9ron d win m 

under the' 'Compensatory Financing a,nd 
Extended Fund FsciJities of the IMP. 

(b) Repaymen t of debt is made mainly 
from Coun try' export and j nvi ible earning. 
The overall extermil debt position at the 
moment is well within manageable limits. 
The level of country's external indebtedness 
and the likely burden of debt servicing arc 
reviewed to ensure tbat they remain within 
prudent Jimits. 

(C) Und r the Foreign Exchange 
Regulation Act Indian nationals resident in 
India are not permitted to hold foreign 
securi ties except with the permission of the 
Reserve Bank. 

SHRI N. VENKATA RATNAM: 
According to the statement our external 
debt position is about thirty thousand crotes 
and the position is described by the Minister 
as within the manageable and prudent 
lim hs. What is our repayment capacity 
a nuua lJy? When do you consider this to 
bl:! outs ide the 'manageable aod prudent 
limit' ? 

SHRI VISHWANATAP PRATH SINGH: 
The gross figure has to be compared to tbe 
capacity of the country I to pay. The 
capacity of tbe country to pay is the export 
earninis and , invisible earnings. And it is 
this ra tio tha t is r levant for us ra ther than 
the gross , We can see it. during 1977 to 
1982. The non oil devel oping countries' 
percentag in 1977 way 14.8 per cent. Our 
percentage wa 9 per cent during 1980-81. 
24.5 per cent wa . th non ~il developing 
coun tr ies' average in 1982. Ours in 1984·85 
is abou 13 per cent and 1985,86 it is about 
16 per c.cnt. In the 7th Plan i lt is envisaged 
,that it ill be about 19 per cent in 1988-89 
and 18 .8 per c nl in the last year of tbd 
7th Plan. We' have managed our debt pro-
blems in a very pruden t way. Even in 
futur projection. it is within manageabJe 
limits . 

SHR N. VENKATA RATNAM: 10 , 
answer to (C), you have said that under the 
P r ign Exchange Regul tions Act, Indian 
nationa) j in India are not allowed to keep 
foreign s curit ies with their funds. Tbat i 
not my question. 

l\S questaoQ is aurina the Pirst Qd tb 




